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Joint Committee Report in the matter of Hon’ble NGT OA No. 12/2021 (CZ)
(Balaram Raghuvanshi versus Union of India&Ors.) in compliance to the Hon’ble
NGT order dated 20.05.2021

- The application that has been made before the Hon’ble National Green Tribunal, Central Zonal
Bench, Bhopal, raised the issue of discharge of untreated effluents by Pharmaceuticals
Formulation Unit situated in Plot No. 1, SEZ, sector-3, Pithampur, ‘IPCA Laboratories Ltd.,
where multiple kind of medicines are formulated and prayed to issue direction to the
authorities to stop the untreated effluents discharging from the factory of M/s IPCA
Laboratories Ltd. to nallahs which are flowing in to Angred River of Sagore village.

Hon’ble NGT has passed the order in the said matter of OA No. 12 of 2021 and the operative
part of Order is:

“8. We deem it just and proper to call a report on the matter in issue in present application,
Jfrom a joint committee consisting of:
(i) District Collector, District Dhar, MP
(i)  Central Pollution Control Board, E-5, Link Road No. 3, Ekant Park, Arera
Colony Bhopal.
(iii)  Madhya Pradesh Pollution Control Board.

9. The committee is directed to visit the place and submit the factual and action taken report
within 06 weeks. The State PCB will be the nodal agency for coordination and logistic
support.” '

The copy of order dated 20.05.2021 passed by Hon’ble NGT is enclosed as Annexure-1,

In compliance of the order passed by Hon’ble NGT, dated 20.05.2021 in OA 12/ 2021,
following officers were nominated by the concerned departments to visit the site and submit
a factual and action taken report before the Hon’ble NGT.:

1. Mr. Milind Nimje, Scientist-C, CPCB, RD- Bhopal
2. Dr. Ranu C. Verma, Scientist-B, CPCB, RD- Bhopal

3. Ms. Divya Patel, SDM, Distt. Dhar (MP)

4. Mr. K L Choudhary, Regional Officer, Pithampur, MPPCB

5. Dr. D.K. Wagela, Chief Chemist, Lab In-charge, MPPCB Indore

The copy of Nomination letters are enclosed as Annexure-2.
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It is respectfully submitted that in pursuance of above directions of Hon’ble

: National Green Tribunal, the team members of committee from Central Pollution Controll
Board, Regional Directorate (Bhopal); Regional Office, MPPCB (Pithampur) and District
Collector Office, Dhar accompanied with Lab In-charge, Regional Laboratory MPPCB,
Indore Division Dr. D.K. Wagela, Tehsildar (Pithampur) Mr. Vinod Rathore and Sub
Engineer, RO (Pithampur) Mr. Ajay Mishra visited the site on 11.06.2021to carry out the

inspection as per directions of this Hon’ble Tribunal. The observations, findings and
recommendations are submitted as follows:

1. The applicant has raised the issue of discharge of untreated effluents by

Pharmaceuticals Formulation Unit situated in Plot No. 1, Phase 2, Pithampur, ‘M/s
IPCA Laboratories Ltd.” where multiple kind of medicines are formulated and

prayed to issue direction fo the authorities to stop the untreated effluents
discharging from the factory.

2. The committee visited the above factory namely M/sIPCA Laboratories Ltd. which
is located in Plot No. 1, SEZ, Phase-2, Sector-3, Industrial Area Pithampur, District-
Dhar. The industry is involved in formulation of medicines only coated and
uncoated tablets. The technical details related to products, production capacity.
water consumption, waste water quantity and treatment plant installed by the
industry are submitted here in below :

S. No. Particulars Information
1 Name of Industry/ Unit and | M/s IPCA Laboratories Ltd.
Location SEZ, Plot NO. 1, Phase- 2, Industrial Area

Pithampur, District- Dhar (M.P.)

2 Date of Inspection/ | 11/06/2021
Monitoring

3 | Name of Representative of Mr. Manoj Kumar Mittal

1
|
|
i
!
]
|
!
|
|
Industry (Vice President — EHS Corporate) ’l

4 Details of Consent & HWA Consent No. AW 53447, Validity-31.01.2022

issued by MPPCB (Copy enclosed as Annexure- 3)
R Consent No. H 47465, Validity 31 .10.2022 \
o]

(Copy enclosed as Annexure- 4)
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5 Product Name and Product Name Capacity (As per
Quantity (As per consent consent issued by
issued by MPPCB) MPPCB)

Tablets & Capsules 600 Cr. Nos./ Annum

6 Water consumption As per Consent Actual

Boilgr Feed 20KLD 10 KLD
Cooling Water 10 KLD 08 KLD
Domestic Purpose 80 KLD 55 KLLD
Manufacturing Process 150 KLD 108 KLD
7 Waste water generation | As per consent Actual
Industrial 104 KLD 100 KLD
Domestic 41 KLD 41 KLD

8 Pollution Control Measures -

a) |Details of ETP for|Industry has installed ETP (Capacity: 140
treatment of effluent KLD) and the ETP consist of Inlet cum screen

chamber, Oil and grease trap, Equalization tank,
Flash mixture, Flocculation, Primary settling
tank, Aeration tank, Secondary settling tank,
Pressure sand filter, Activated carbon filter,
Final treated water tank, Filter press.

b) |Detail of STP for | Industry has installed STP (Capacity 50 KLD).
treatment of Domestic | And the STP consist of Inlet screen chamber,
wastewater Oil chamber, Aeration tank, Settler, Carbon

filter, Sand filter, Sludge dewatering unit,
Treated water collection tank.

c) |Source of Air Boiler (02 Nos.)
pollutionand | 03 ton/Hr, Stack of Height 38 Meter
arrangements for control (FO fired) Dumper

of air pollution

02/Hr. (FO fired)

DG Set (03 No)

1510 KVAx 2
Nos.

Acoustic enclosure with
stack of adequate height
as per norms

‘Scrubber (02 No) | Alkaline media

)

%\L




10.

The mdusty is locatefi in Special Economic Zone (SEZ), Pithampur. The area of
SEZ is swrounded with the boundary wall from all the sides and controlled by
department of Custom. The plant was found operational during the visit.

The illidu-stry has obtained Consent to Operate (CTO)and Hazardous waste
authorization (HWA) from MPPCB which is valid upto 31.01.2022 and 31.10.2022
respectively.

The water is required mainly in the manufacturing of various products, Boiler feed,
Cooling, Vessel & floor Washing, DM Plant & Softener regeneration, scrubber of
tablet section and Domestic purpose. The main source of water to the unit is the
water supply from MPIDC, Pithampur. The industry is not having any bore well
within the premises for fresh water use.

The effluent is generated mainly from manufacturing process, vessel washing, floor
washing & softener regeneration etc. The Water Balance Sheet provided by the unit
is enclosed as Annexure- 5.

The industry has installed Effluent Treatment Plant (ETP- Capacity 140 KLD) for
treatment of industrial effluent and Sewage Treatment Plant (STP- Capacity 50
KLD) for treatment of domestic wastewater. As stated here in above, the ETP
includes Inlet cum screen chamber, Oil and grease trap, Equalization tank, Flash
mixture, Flocculation, Primary settling tank, Aeration tank, Secondary settling tank,
Pressure sand filter, Activated carbon filter, Final treated water tank, Filter press
unit for generated sludge.

The unit has not installed any RO unit for tertiary treatment and the final treated
water is being stored in 02 Nos. of cemented storage tanks each of capacity 19 KL
The stored water is used for horticulture and plantation in the premises.

However, the capacity of final treated water storage tank is found very less i.e. 38
KL only as compared 10 the volume of wastewater generated daily.

Both ETP and STP were found running properly during the visit with flow observed
to be 0.7 m*/ Hr and the unit is maintaining ZLD status. The MLSS in the aeration
tanks was observed appropriate. The log books related to ETP and STP were found
maintained during the visit of the Committee dated 11.06.2021. The Flow Diagram
of installed ETP & STP is enclosed as An nexure-6.

The Unit has installed flow meter at the outlet of ETP (Make: Chem-Tech

Associates) and outlet of STP (Make: Accumax); but no connectivity-of flow meters
to MPPCB and CPCB servers was observed during the visit. Also, the unit has not
installed any PTZ Web Camer with night vision near ETP area to ensure ZLD




¥l

12.

14,

15.

16.

status lby the industry. The logbook record of installed flow meter and ETP
operation for the month of May 2021 is enclosed as Annexure-7.

The industry has also provided in-house laboratory facility for the analysis of

operating parameters of ETP. The analysis record for the month of May 2021 is
enclosed as Annexure- 8.

The daily sludge generation of the industry is around 90 Kg and the generated
sludge is sent to TSDF, Pithampur for final disposal. The housekeeping was found

proper near the sludge handling area. The record of sludge generation and copy of
last manifest 1s enclosed as Annexure- 9.

The industry has laid the pipe network system to re-use the above treated
wastewater for plantation/gardening. There is about 7.3 hectares of land available
for plantation/gardening. Industry has maintained green lawns and also plantation of
around 3029 plants have been done.

Whereas the team observed that there is a cemented storm water drain of AKVN
passing through the premise of the industry coming from North and leaves its
premise from the South boundary of the factory near ETP area. This storm water
drain joins one of the nallah of the area named “Kumar Bhatta Nallah” & finally
joins the River Angred near Sagore Village.

Whereas the above storm water drain was found completely dry during the
inspection dated 11.06.2021. No water flow was observed in this drain even after
about 0.5 KM away from the boundary of the above industry.

The industry had written letters to MD, MPIDC- Pithampur and SDM, Pithampur
Industrial Area, Pithampur, Dist. Dhar, dated 04.09.2020 regarding the improper
drainage system and common storm water drain of AKVN passing through their
premises and requested to be closed at the earliest. Action needs to be taken yet in
this regard by the concemed authorities.

The Copy of the letter is enclosed as Annexure- 10.

To verify the operational status of the installed ETP, the inspection team had
collected the grab samples of untreated and treated wastewater from the Inlet &
Outlet of ETP respectively. The samples were analysed as per the standard methods
by Regional Laboratory, MPPCB Indore.

The analysis reports of the samples collected revealed that all the parameters were

found within the prescribed limits as per Consent as pH= 7.62, TSS- 32 mg/L,
TDS= 2002 mg/L, COD= 107.8 mg/L and BOD= 24 mg/L.
The analysis reports are enclosed as Annexure-11.

I
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I'he team also visited River Angred near village-

' Sagore to verify the discharoe of
pollutants into the river., : : e

ikl | However, the River was found completely dry and in fact
e . A g - . g .

€ above river 1s non-perennial and flow is only observed mainly during rainy
season,

During the visit to check the quality of groundwater and verify any pollution m
I (31 Z3 JA y o
groundwater, grab samples of groundwater were collected from 03 nos of tube

w.ells i}1 the vicinity of the industrial area. The details of the samples collected are
given in the Table-1. ‘

Table 1: Details of Groundwater samples collected from surrounding area, Pithampur

S.No. Sample details Location | Depth Co-ordinates
' (in ft.)
I, Tube well near Sitla | Near Lat. 22°36’14.98"N
mata Mandir Angred 250 Lon. 75°36°08.28"E
Village- Chhoti | river

Sagore, Pithampur

2. Tube well in front of | Near kheda, | 180 |Lat 22°37'39.87"N

M/s Dabur India Ltd., | Pithampur Lot 75%37'20.97T°E
Pithampur

3. Hand pump water | Village - 200 | Lat. 22°36’52.81"N
near Primary School, | Bardari Lon. 75°39°08.79"E

Bardari, Pithampur

19,

20.

The analysis results of the above tube wells are enclosed as Annexure- 12. The
results are conforming to the permissible limits notified in BIS 10550: 2012.

On the basis of inspection and above observations it has been found that the said
industry M/s IPCA Laboratories Ltd. has provided proper arrangements for
treatment of wastewater. The industry is maintaining Zero Discharge. During
inspection no discharge of untreated wastewater was observed due to the above
industry.

It is pertinent to note here that previously, a complaint regarding the matter was
received to MPPCB, RO-Pithampur office via MPPCB, HO-Bhopal vide letter no
971 dated 06/02/2021. In this regard, M/s IPCA Laboratories Ltd., Plot No. 1, SEZ,
Phase-2, Pithampur, District-Dhar was visited by MPPCB officials in the presence
of complainant Mr. Balram Raghuvanshi. During that inspection also, no discharge
was observed from the unit. The Copy of the letter and inspection report is enclosed
as Annexure-13.

_sdeble” ST
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The si i
site location map and Google map of sampling locations is enclosed as

A iz : { :
Abnexure-14 and site photographs taken during inspection are enclosed as

Annexure- 15,

Recommendations of the Committee:

The {nspection team recommends following arrangements to strengthen the
pollution control systems in the visited industry:

(1)

(i)

(iii)

(iv)

Industry shall make a standby storage tank having at least 07 days storage
capacity for storing finally treated wastewater (during monsoon season) since
the treated wastewater is not used for gardening during monsoon season.

As per ZLD norms, the industry shall be directed to install flow meter at the
inlet of ETP also and to provide connectivity of flow meters installed at the
ETP and STP to CPCB and MPPCB servers.

The industry shall install a PTZ 360 degree web camera with night vision
focusing ETP area and the storm water drain passing through the premises
providing connectivity CPCB & MPPCB servers to ensure Zero Liquid
Discharge status by the unit.

As a common storm water drain of AKVN is passing through premises of the
industry, the probability of discharge of wastewater in rainy season may not
be ruled out. So, the concerned authorities may be directed to close/divert the
storm water drain passing through the premises of M/s IPCA Laboratories

Ltd. and shall provide a proper drainage system in the industrial area for
storm water during rainy season.

v }V‘Q@ W/

(Dr. Rany C. Verma) (Milind Nimje) (Dr. D.K. Wagcla)

Scientist ‘B’ Scientist ‘C’ - Chief Chemist

CPCB RD Bhopal CPCB RD Bhopal Lab In-charge, MPPCB

Indore

N

(K)Livh\:)udha:y) (Divya Patel)

Regional Officer SDM
MPPCB Pithampur District Dhar (M.P.)



Annexure - 1

Item No. 02(Bhopal Zonal Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(Through Video Conferencing)

Original Application No. 12/2021 (CZ)
(I.A. No. 05/2021)

Balram Raghuvanshi Applicant(s)
Versus

Union of India & Ors. Respondent(s)

Date of hearing: 20.05.2021

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(s): Ms. Nimisha Nayak, Adv
For Respondent(s):

ORDER

. The applicant has raised the issue of discharge of untreated effluents by
Pharmaceutical Formulation unit situated in Sector-2, Pithampur, ‘PCA
Laboratories Limited’ where multiple kind of medicines are formulated
and prayed to issue direction to the authorities to stop the untreated
effluents discharging from the factory of IPCA Laboratories Limited to
Nallahs which are flowing into Angred River of Sagore Village carries
large amount of effluents from adjacent Industries which in turn spoil
the water quality of River Angared which is tributary to River Chambal
and River Chambal is tributary of River Yamuna which in turn is
tributary of Ganga and joins Ganga at Prayagraj, U.P.), causing
unfavorable changes in physiochemical Parameters. Despite protest by
people and representation /Complaint made by the Applicant neither the
State Government and State Pollution Control Board nor the Central
Government have taken any action and the polluting industry has been
continuously violating the environmental norms by discharging toxic

effluents. The print and electronic media also highlighted the issue of



discharge of untreated effluent by reporting and bring it to public domain
but not action has been taken by the authorities.

- A substantial issue of environment has been raised.

. Issue notice to the respondents. Returnable within four weeks.

. Service of notices, summons and pleadings etc. have not been possible
during the period of COVID because this involves visits to post offices,
courier companies or physical delivery of notices, summons and
pleadings. We, therefore, consider it appropriate to direct that such
services of all the above may be effected by e-mail, FAX , commonly used
instant messaging services, such as WhatsApp, Telegram, Signal etc.
However, if a party intends to effect service by means of said instant
messaging services, we direct that in addition thereto, the party must
also affect service of the same document/documents by e-mail,
simultaneously on the same date".

. The applicant is directed to provide the mobile Whats App no. and email
address of all the respondents, if possible and applicants and
respondents are directed that at the time of filing the application or reply,
the party concerned has to provide Whats App no. and email I.D. so that
the summons and notices may be served immediately for compliance and
for further disposal and proceeding of the case.

- Applicant is directed to take necessary steps for service to the
respondents by both ways and also on available email.

. Respondents are directed to submit their reply within six weeks by email

at ngtczbbho-mp@gov.in preferably in the form of searchable PDF/ OCR

Support PDF and not in the form of Image PDF.

. We deem it just and proper to call a report on the matter in issue in

present application, from a Joint Committee consisting of:-

(i) District Collector, District Dhar (M.P.)

(i) Central Pollution Control Board, E-5, Link Road No. 3, Ekant Park,
Arera Colony, Bhopal

(iii) Madhya Pradesh Pollution Control Board

g,



9. The Committee is directed to visit the place and submit the factual and
action taken report within six weeks. The State PCB will be the nodal
agency for coordination and logistic support.

10. The report in the matter be filed by the Committee by email at

ngteczbbho-mp@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.
11. Applicant is directed to supply the required documents and copy of the
application to the Committee within a week.

12. List it on 23% August, 2021,

Sheo Kumar Singh, JM

Arun Kumar Verma, EM

May 20, 2021
0O.A. 12/2021(CZ)
N

lo.
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" The applicant has raised the issue of discharge of untreated elMuents by Pharmaceutical Formulation unit situated
in Sector-2, Pithampur, “IPCA Laboratories Limited” where multiple kind of medicines are formilated and prayud
o issue direction to the authorities to stop the untreated effluents discharging from (he factory of IPCA
Laboratories Limited to Nallahs which are flowing into Angred River of Sagore Village carries large amount of
effluents from adjacent Industries which in turn spoil the water quality of River Angared which is tributary 1o River
Chambal and River Chambal is tributary of River Yamuna which in turn is tributary of Ganga and joins Ganga at
Prayagraj, U.P.), causing unfavorable changes in physiochemical Parameters. Despite protest by people and
representation/Complaint made by the Applicant neither the State Government and State Pollution Control Board
nor the Central Government have taken any action and the polluting industry has been continuously violating the
environmental norms by discharging toxic effluents. The print and clectronic media alse highlighted the issue of
discharge of untreated effluent by reporting and bring it to public domain but not action has been taken by the
authorities. Respondents are directed to submit their reply within six weeks by email at ngtezbbho-mprigov.in .
We deem it just and proper 1o call a report on the matter in issue in present application, from a Joint Committee
consisting of :-

(i) District Collector, District Dhar (M.P.)
{iiy Central Pollution Control Board, E-5. Link Road No. 3, Ekant Park, Arera Colony, Bhopal
(iii) Madhya Pradesh Pollution Control Board.

The Committee is directed to visit the place and submit the factual and action taken report within six weeks. The
State PCB will be the nedal agency for coordination and logistic support.
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M.P. Pollution Control Board

Annexure — 3 E-5, Arera Colony
Fifihce Coa Paryawaran Parisar, Bhopal - 16 (M.P.)
Consent Order o Tele : 0755-2466191, Fax-0755-2463742
' L
_ ORANGE-LARGE CCA-Renewal [v;[:l;ﬁy (A/w) 31/01/2022“ | CONSENT NO: ** ‘ PCB ID: 17006
ouummmmzsﬂmzo - ! Consent No:AW.-53447
To, .
The Occupier,
M/s Ipca Lab Ltd.
Plot no.1, SEZ, Phase-2,
Sector-3, Industrial area, Pithampur,
Distt. Dhar-454775 (M.P.)
Sub: Grant of renewal of consent under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 & un

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 - reg.
Ref:  Your application receipt no. CCA-Renewal-1043582-02/03/2021-AW and communication received dt 09/04/2021.

With reference to your above application for renewal of consent has been considered under the aforesaid Acts. The M
Pollution Control Board has agreed to grant consent up to 31/01/2022, subject to the fulfillment of the terms & conditic

enclosed with this letter.

SUBJECT TO THE FOLLOWING CONDITIONS:-

(a) Location: Plot no.1, SEZ, Phase-2, Sector-3, Industrial area, Pithampur, District-Dhar (M.P.)-454775
(b) The capital Investment: Rs. 255.00 Crores

(¢) Product and Production Capacity:

bl Wli’god_u__c_t pplied quantity(No./Year)
Tablets & Capsules 600.00 Cr. Nos./Annum

Note: -For any change in above Product and Production Capacity industry shall obtain fresh consent from the Board.

The validity of the consent is up to 31/01/2022 has to be renewed before expiry of consent validity. Online applicati
through XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent. Bog
reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
# Conditions under Water Act
# Conditions under Air Act
# General conditions
Copy to: '
1) Regional Officer, M.P. Pollution Control Board, SEZ Pithampur for information.
2) Collector, District Dhar for information please.

y‘ s

§ 7 g 7
; T eoor w e ha e ke
I — Slgrlature N_o,LV rified - ;,}; 7
I Digitally Signed p : A. A L
: Mishra, Memb Secretary
bl Date: 28/04/2021 02:15:41 PM ACHYUT ANAND MISHRA
(Orgamc Authentlcatmn on AADHAR from UIDAI Server) Member Secretary
TPAV # VXH1IW5MB35
e-Signed (Physmal Slgmture N()T requu Ls) Page 1+
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ML.P. Pollution Control Board
E-5, Arera Colony

Paryawaran Parisar, Bhopal - 16 (M.P.)
Tele : 0755-2466191, Fax-0755-2463742

Consent Order

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974:-

1. The quantity of trade effluent of the unit shall not exceed 104.00 KL/day and the daily quantity of sewage of the unit shall
exceed 41.000 KL/day.

2. Trade Effluent Treatment:-

The applicant shall operate and maintain adequate effluent treatment plant to achieve following standards-

pH Between 55-9.0
Suspended Solids Not exceed - 100 mg/1.
BOD; Days 27°C Natneead Sl
COD Not exceed 250 mg/l.
Oil and grease Not exceed 10 mg/l.
TDS Not exceed 2100 mg/l.
Chlorides Not exceed 1000 meg/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment:- The applicant shall operate and maintain sewage treatment system to achieve following standards-

pH Between 55-9.0
Total Suspended Solids Not exceed 100 mg/l. i
BOD ; Days 27°C Not exceed 30 mg/l.
COD Not exceed a 250 mg/l.
Oil and grease Not exceed - 10 mg/l. .
. Fecal Coliform Not exceed - 1000
(MPN/100ml)

| S.No. | Water Code (Qty in kipd - Kilo Ltr per Day) WC : 320.000 WWG : 145.00 = Water Source

| 1 | Boiler Feed o 20.000 2.000
| 2 | Cooling Water 10.000 2,000
3 | Domestic Purpose 80.000 41.000 SIDC
4 | Mnfg Process ) 150.000 100.000
5 | Others ) - 10.000 0.000 ;
6  Plantation / Horticulture 50.000 0.000 '

4. The cffluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green |
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be properly maintained
category wise consumption of water for Industrial cooling/boiler feed. process & domestic purposes and data shall be submi'
online through XGN monthly. The industry/unit shall also monitor the treated wastewater flow and report the same online thro
monthly.

6. Any change in production capacity, process, fuel used etc. and for any enhancement of the above prior permission of the B¢
shall be obtained. All authorized discharges shall be consistent with terms and conditions of this consent. Facility expansic
production increases or process modifications which result new or increased discharges of pollutants must be reported
submission of a fresh consent application for prior permission of the Board

Consent NotAW-R3447

e-Signed (Physical Signature Ni)_T-;;duires) Page 2«
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M.P. Pollution Control Board

E-5, Arera Colony
Paryawaran Parisar, Bhopal - 16 (M.P.)
Consent Order Tele : 0755-2466191, Fax-0755-2463742

10.

1.

14.

All treatment/contro] facilities/systems installed or used by the applicant shall be regularly maintained in good working order
operate effectively/efficiently to achieve compliance of the terms and conditions of this consent.

The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as ab
conditions.

Compilation of Monitoring data:-

i.  Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the volu
and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and analyt
methods used to meet the monitoring requirements specified above shall conform to such guidelines unless otherv
specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

Recording of Monitoring activities and results:-

1. The applicant shall make and maintain online records ol all information resulting from monitoring activities by this Cons

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as follo

(i) The date, exact place and time of sampling
(i) The dates on which analysis were performed
(iii) Who performed the analysis?

(iv) The analytical techniques or methods used
(v) The result of all required analysis

iil. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such monitorin:
the calculation and reporting of values required in the discharge monitoring reports which may be prescribed by ihe Bo.
Such increased frequency shall be indicated on the Discharge Monitoring Report Form.

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of Calibration
maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. The period
retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants by the applic
or when requested by Central or State Board or the court.

Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring rej
on line to the Board.

. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations i
natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
applicant from any responsibilities, liabilitics. or penaltics (o which the applicant is or may be subject to clauses.

. Limitation of visible floating solids and foam:-

During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

Disposal of Collected Solid waste/sludge:-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous and Other Waste (Managen
and Transboundary Movement) Rules, 2016 and/other solids sludge, dirt. silt or other pollutant separated from or resulting i
treatment shall be disposed of in such a manner as to prevent any pollutant from such materials from entering any such water
live fish, Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to ea
body habitat.

Consent No:AW-53447

e-Signed (Physical Signature NOT requires) Page 34
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M.P. Pollution Control Board
E-5, Arera Colony

Paryawaran Parisar, Bhopal - 16 (M.P.)

Consent Order Tele : 0755-2466191, Fax-0755-2463742

15.

16.

Provision for Electric Power Failure:-
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative elec

power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and condition;
the Consent.

Prohibition of Bypass of technical facilities:-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms

conditions of this Consent in prohibited except:

i.  Where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each s
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

. Industry shall submit the information online through XGN in reference to compliance of consent conditions.

Additional Conditions:-

PP shall ensure the submission of report of Bioassay test to the Board time to time.

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981:-

1.

[Se]

The applicant shall operate & maintain air pollution control facility continuously so as to achieve the level of pollutants.

Name of | Capacity Stack height Fuel Consp-Unit Control P.M, Sij, NOx
section (m) equipment to be | (mg/Nm")
installed
D.G. Set | 2 X 1500 30 Diesel 2 Litre/Hr/D.G.set | Acoustic enclosure | As per MoEF&CC &
KVA CPCB notification

Boiler 2 TPH 38 (Common | Furnace oil | 25 Lis/Hr/Boiler Dumper PM-150

. Stack) 5
Boiler o' PPH ‘
Filter cleaning existing T, e o s - Scrubber -~
Coating MC existing 6 13 afbi B <L g il -- _

no . I

Note- Project proponent shall inform to the Board for any addition or removal of source of air/water pollution and controi
equipment.

Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 16/11,
Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m® microgram/cubic meter (PM;, ug/m’ 24 hrs. basis)
b.  Particulate Matter (less than 2.5 micron) - 60 pg/m’ (PM, 5 u g/m3 24 hrs. basis)

¢.  Sulphur Dioxide [SO;] (24 hrs. Basis) - 80U g/m3

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 ug/m’

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 w g/m“

The Project proponent shall take adequate measures for control of noise level generated from industrial activities within

e TaR | o

premises less than 75 dB {A) during day time and 70 dB{A; during night time.

Consent No: AW-33447

e-Signed (Physical Siglialtur(; NOT requires) Page 4 «
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M.P. Pollution Control Board

: E-5, Arera Colony
Paryawaran Parisar, Bhopal - 16 (M.P.)

Consent Order Tele : 0755-2466191, Fax-0755-2463742

Project proponent shall maintain each stack port hole with safe platform of | meter width with support & spiral ladder/ Step
ladder with hand rail up to monitoring platform as per specifications given in part-III emission regulation of CPCB. In no ¢
monkey ladder shall be allowed as stack monitoring facility,

The Project proponent shall make and maintain the necessary arrangements for control of the fugitive cmission from any soi
of emission/section/activities,

All other fugitive emission sources such as leakages. seepages, spillages ctc shall be ensured to be plugged or sealed or m
airtight to avoid the public nuisance.

The Project proponent shall ensure all necessary arrangements for control of odour nuisance from the industrial activities
process within premises.

All the internal roads shall be maintain in good condition to control the fugitive emissions of particulate matter generated du
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages et

Project proponent shall take effective steps for extensive (ree plantation within or around the industry/unit premises for gen
improvement of environmental conditions and as stated in additional condition.

GENERAL CONDITIONS:-

1.

The non-hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as no
cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping site
required.

Non Hazardous Solid Waste:-

EE Type of waste Quantity(M.T./Month) Disposal

Plastic, Cartons, Cardboard, Packing Material | ~ 50.000 As per CPCB/MoEFCC guidelines

The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, upon

representation of credentials;

a. To inspect raw material stock, manufacturing processes, reactors. premises etc (o perform the functions of the Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to be |
under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

This consent/authorization is transferable, in case of change of ownership/management and addresses of 1
Owner/partner/Directors/proprietor should immediately apply for the same.

The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive privile;
nor does it authorize any invasion of personal rights, nor any infringement of Central, State or local laws or regulations.

Industry shall maintain separate electric metering arrangement for running of pollution control devices and this arrangement s
be made in such fashion that any non-functioning of pollution control devices shall immediately stop electric supply to
production and shall remain tripped till such time unless the pollution control device/devices are made functional. The recor
electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board every montl

This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization un
the provisions of Hazardous and Other Waste (Management and Transboundary movement) Rules, 2016, only and does not re
to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the unit separa
and have to comply separately as per there Act/ Rules.

Balance consent/authorization fee, if any shall be recoverable by the Board even at a later date.

Consent No: AW-5

e-Signed (Physical Signature NOT requires) Page 5+
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M.P. Pollution Control Board

E-5, Arera Colony
Paryawaran Parisar, Bhopal - 16 (M.P.)

Consent Order Tele : 0755-2466191, Fax-0755-2463742

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the dat
expiration of this consent/authorization.

9. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the impositios
criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

10. After notice and opportunity for the hearing. this consent may be modified, suspended or revoked by the Board in whole or in I
during its term for cause including, but not limited to the following:-
(a) Violation of any terms and conditions of this Consent.
(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.
(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

I'1. On violation of any mentioned conditions the consent granted will automatically be taken as canceled and necessary
action will be initiated against the industry.

Additional Conditions:-

I. The industry shall comply with the updated norms/directions/acts/rules/guidelines issued by the Hon’
Courts/Tribunals/MoEFCC /MPPCB time (o time.

2. The Project proponent shall ensure the arrangements for disposal of above Non Hazardous solid waste generated from
unit to the authorized venders only.

3. The Project proponent shall maintain the record of generation and disposal of the non hazardous wastes and same shall
produced before the officers of Pollution Control Board during inspection or visit.

4. This consent is granted in respect of Water pollution control Act. 1974 & Air Pollution Control act, 1981 or Authorizal
under the provisions of The Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 ¢
and does not relate to any other Department/Agencies. License/NOC required from other Department/Agencies have tc
obtained by the unit separately and have Lo comply separately as per their Act / Rules.

Consent as required under the Water (Prevention & C ontrol of Pollution) Act, 1974, The Air {Prevention & Con
of Pollution) Act, 1981 is granted to your industry subject to fulfillment of all the conditions mentioned above. For rene
purpose you shall have to make an application to this Board through XGN at least Six months before the datq
expiry of this consent, The applicant without valid consent (for operation) of the Board shall not bring in to use any ov
for the discharge of effluent and gaseous emission.

s 5
£ g ’ o i -aw s,. !" f’!
Biggtaliy 5y hmdices ACHYUT ANAND MISHRA
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary

TPAV # VXHIW5MB35

Consent No:tAW-53447

e-Signed (Physical Signature NOT ;-eqllires) Page 6 «
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E-5, Arera Colony
Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

Annexure — 4

Authorization Order

o
ORANGE-LARGE 4{ CCA-Expansion VALIDITY (H): 31/10/2022 ‘ | CONSENT NO; ##* PCB ID: 17006 |
£

NO: /MPPCB/SZP

To,
The Occupier,
M/s. Ipca Lab Ltd.,
Plot No. 1, SEZ, Phase-2, Sector-3, Industrial Area Pitha mpur,
Dist : Dhar (M.P.)-454775 '

Subject: Grant of Authorization under Hazardous and other Wastes (Management & Transboundary Movement)
Rules, 2016

Ref: Your Application Receipt No. CCA-Expansion -405677-06/11/2017-AWH and last communication received
on Dt.25/11/2017

With reference to your above application has been considered under the aforesaid Acts and existing rules therein. The M.
P. Pollution Control Board has agreed to Authorisation Up to 31/10/2022, subject to the fulfillment of the terms &
conditions, enclosed with this letter

SUBJECT TO THE FOLLOWING CONDITIONS :

a. Location: Plot no. 1, SEZ, Phase-2, Sector-3, Industrial Area Pithampur , Dhar (M.P.)
b. The capital investment in Crores: Rs. 255

CONDITIONS PERTAINING TO THE HAZARDOUS AND OTHER WASTES (MANAGEMENT AND
TRANSBOUNDARY MOVEMENT) RULES, 2016:-

[See rule 6 (2) ] FORM-2

FORM FOR GRANT OR RENEWAL OF AUTHORISATION BY STATE POLLUTION CONTROL BOARD TO THE
OCCUPIERS, RECYCLERS, REPROCESSORS, REUSERS, USER AND OPERATORS OF DISPOSAL FACILITIES

1. Number of authorisation and date of issue :
2. Reference of application (No. and date) : CCA-Expansion -405677-06/11/2017-AWH

3. COE-405677, dt: 06/11/2017 of Ipca Lab Ltd.,is hereby granted an authorisation based on the enclosed
signed inspection report (can be seen in XGN) for generation, collection, reception, Storage, transport, reuse,
recycling, recovery, pre-processing, co-processing, utilisation, treatment, disposal or any other use of
hazardous or other wastes or both on the premises situated at Plot no. 1, SEZ, Phase-2, Sector-3, Industrial
Area Pithampur , Dhar (M.P.)

Detaiis of Authorisation

iE'ategory of Hazardous Authorised modéiof“di_spdéz;l or i‘ecycling" | Quantity \
o i or utilisation or co-processing, etc. . (ton/annum) |
* 1, 11 and TI of | /L(/f sk

e Lmzﬁﬂ(ls;ﬂzﬂ Collection, Storage, Registered Recycler as per | AGUIOUFMNAND MISHRA

(Organic Authenticatsilon on AADHAR @%E%Pieﬁ??’[)l: Bit_hal}?l?ur : ey Member Secretary
esidue and Collection, Storage, Co-Processing (As per | 40.000-M.T Rl
Consent No:H-47645,Hazd Validity:31/10/2022, Outward No:55979.28/12/2017. TPAV # GYG6JLD39ES
e-Signed (Physical Signature NOT requires) Page: 1/6 I
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E-5, Arera Colony
Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

Authorization Order

wastes(28.1) CPCB SOPs), CTSDF Pithampur,

Off Specification Collection, Storage, Co-Processing(As per 28.000-M.T

Products(28.4) CPCB SOPs), CTSDF Pithampur, R

Date-expired products(28.5) Collection, Storage, Co-Processing(As per | 32.000-M.T ‘
CPCB SOPs), CTSDF Pithampur, | |

Empty Collection, Storage, Disposal through Sale to | 2.000-M.T |

barrels/containers/liners authorised vendors as per SOPs), Registered ‘

contaminated with hazardous Recycler, CTSDF Pithampur 1 ‘
chemicals /wastes(33.1) v g e B L |
Chemical sludge from Collection, Storage, CTSDF Pithampur , J
waste  water treatment(35.3) st N e 2 ST oD Cop S
Spent carbon(28.3) Collection, Storage, CTSDF Pithampur, Sale to | 1.000-M.T
authorized Recycler as CPCB SOPs, B oy gl e |
Spent ion exchange resin Collection, Storage, CTSDF Pithampur, Sale to 1.000-M.T ‘
containing toxic metals(35.2) lauthorized Recycler as CPCB SOPs, | |

10.000-M.T ‘

Exhaust Air or Gas cleaning  [Collection, Storage, CTSDF Pithampur 1.000-M.T

residue(35.1) e et Ty U B

Spent Solvents(28.6) Collection, Storage, CTSDF Pithampur, Sale to 10.000-M.T
authorized recycler as per CPCB SOPs,

Contaminated cotton rags or |Collection, Storage, CTSDF Pithamp_ui:, : 1.000-M.T |
~other cleaning materials(33.2) -3 e I e
Spent Carbon or filter Collection, Storage, Co-Processing(As per ! 1.000-M.T

| medium(36.2) CPCB SOPs), CTSDF Pithampur

(1) The authorisation shall be valid for a period of 01/11/2017~31/10/2022.

(2) The authorisation is subject to the following general and specific conditions (Please specify any
conditions that need to be imposed over and above general conditions, (if any):

(1) The occupier or operator of the Treatment, Storage and Disposal Facility or recycler shall ensure that the
hazardous waste are packaged and labeled, based on the composition in a manner suitable for safe handling,
storage and transport as per the guidelines issued by the Central Pollution Control Board vide - October 2004 &
conditions issues from time to time.

(i) The labeling and packaging shall be casily visible and be able to withstand physical conditions and climate
factors.

(iii) The transport of the hazardous wastes shall be in accordance with the provision of these rules and the rules
made by the Central Govt. under the Motor Vehicle Act 1988 and other guidelines issued from time to time in this
regard by CPCB/MoEFCC/MPPCB.

(iv) In case of transportation of hazardous wastes through a State other than the State of origin or destination, the
occupier shall intimate the concerned State Pollution Control Board before he hands over the hazardous wastes to
the transporter.

(v) The occupier shall provide the transporter with seven copies of the manifest as per the colour codes as per rule
19(1).

(vi) The occupier shall forward copy 1 (white) to the State Pollution Control Board and in case the hazardous
wastes is likely to be transported through any transit State, the occupier shall prepare an additional copy each for
intimation to such State and forward the same to the concerned SPCB before he hands over the hazardous wastes to
the transporter.

(vii) No transporter shall accept hazardous wastes from an occupier for transport unless copies 3 to 7 of the
manifest accompany it.

(viii) The transporter shall submit copies 3 to 7 of the manifest duly signed with date to the operator of the facility
along with the waste consignment.

Consent No:H-47645,Hazd Validity:31/10/2022, Qutward No:55979,28/12/20 17. TPAY # GY6JLD39ES

e-Signed (Physical Signature NOT requires) Page: 2/ 6 I
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E-5, Arera Colony
Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

Authorization Order

A. General conditions of authorisation: :

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986, and
the rules made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an  officer authorised
by the State Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and other
wastes except what is permitted through this authorisation.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application
by the person authorised shall constitute a breach of his authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages, leakages,
fire etc. and their possible impacts and also carry out mock drill in this regard at regular interval of time:

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control Board
guidelines on Implementing Liabilities for Environmental Damages due to Handling and Disposal of
Hazardous Waste and Penalty

7. Itis the duty of the authorised person to take prior permission of the State Pollution Control Board to
close down the facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental
occurrence and its clean-up operation.

9. The record of consumption and fate of the imported hazardous and other wastes shall be maintained.
10. The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-
processing or utilisation of imported hazardous or other wastes shall be treated and disposed of as per
specific conditions of authorisation.

1. The importer or exporter shall bear the cost of import or export and mitigation of damages if any.

12. An application for the renewal of an authorisation shall be made as laid down under these Rules.

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment,
Forest and Climate Change or Central Pollution Control Board from time to time.

14. Annual return shall be filed by June 30th for the period ensuring 3 [st March of the year.

15. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed
off scientifically so as not to cause any nuisance/pollution. The applicant shall take necessary permission
from civic authorities for disposal to dumping site. If required.

B. Specific conditions:

1. The industry shall display the information on hazardous waste generated on notice board of size 6’
x4’ (in Hindi & English) outside the unit main gate along with quantity and nature of hazardous
chemicals being handled in the plant, including wastewater, air emission and hazardous wastes.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer

C{ms%%tlh‘z%‘:s.{?iisat?&tﬁ?;%?f‘ifgﬁg%%?:‘}ri FBBER) R ard No:55979.28/12/2017. TPAV # G96JLD3OES
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E-5, Arera Colony
Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

Authorization Order

(a) PACKAGING of hazardous waste :-

3. The containers must be able to withstand normal handling and retain integrity for a minimum period of six months.
In general, packaging of hazardous substances must meet the followin g requirements.

(i) All packaging materials including containers shall be of such strength, construction and type as not to break open or
become defective during transportation.

(i1) All packaging materials including containers shall be so packaged and scaled that spillages of hazardous wastes/
substances are prevented during transportation due to Jerks and vibrations caused by uneven road surface.

(ii1) Re-packaging materials including that used for fastening must not be affected by the content or form a dangerous
combination with them.

(iv) Packaging material should be such that there will be no significant chemical or galvanic action among any of the
material in the package.

4. The containers when used for packaging of the hazardous wastes should meet the requirements :-

(A) Container shall be of mild steel with suitable corrosion. resistant coating and roll-on roll-off cover, which may
either be handled by articulated crane or by a hook lift system comfortably for a large variety of wastes. Other modes of
packaging, like collection in 200 - liter plastic drums, card board cartons, PP and HDPE/LDPE containers etc., also
work for variety of wastes. However, all such container should be amenable to mechanical handling.

(B) The transportation vehicle shall be make leak proof so that any leakage/seepage of hazardous waste in the
environment could be avoided.

(C) In general, the containers for liquid hazardous waste should be completely closed, in fact sealed. There should be
no gas generation due to chemical reaction within the container, and hence, there should not be any need for air vents;
expansion due to increase / decrease in temperaturc normally does not need air vents.

(D) Container should be covered with solid lid or a canvas o avoid emissions ollany sort including spillage, dusi eic.
and to minimize odour generation both at the point of loading as well as during transportation.

(E) Container used for transportation of waste should be able to withstand the shock loads due to vibration
effect/undulations of pavements etc.

(F) Container should be casy to handle during transportation and emptying,

(G) As far as possible manual handling of containers should be minimized. Appropriate material handling equipment is
to be used to load, transport and unload containers. This cquipment includes drum trolleys and forklifts. drum handling
equipment, lift gates and pallets. Drums should not be rolled on or off vehicles.

(H) Where a two tier or three tier storage is envisaged, the frame should have adequate strength to hold the containers;

(I) One-way containers (especially 160-litre drums) are also allowed. The multi-use containers should be re-usable
provided it should be cleaned and free from deterioration or defects,

(J) Loads are to be properly placed on vehicles. HW containers are not to overhang, perch, lean or be placed in other
unstable base. Load should be secured with straps, clamps. braces or other measures to prevent movement and loss.

Design of the container should be such that it can be safely accommodated on the transport vehicle.

(K) Dissimilar wastes shall not be collected in the same container Wastes shall be segregated and packed separately.
This is necessary to ensure that each waste finds its way to the right disposal point.

(L) Occupier/hazardous waste generator shall not resort to the dilution of wastes (predominantly organic wastes);

(b) LABELING hazardous waste containers:-
5. There are two types of labeling requirements :
(1) Labeling of individual transport containers (ranging from a pint - size to a tank) and,

(i) Labeling of transport vehicles.
Consent No:H-47645,Hazd Validity:31/14/2022, Cutward \ssf%?“\"*}*"-“-hli“;’§“2=2€}§’_"\ TPAV # G96JLD39ESR
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E-5, Arera Colony
Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

Authorization Order

(a) All hazardous wastes containers must be clearly marked with current contents. The marking must be water proof
and firmly attached so that they cannot be removed. Previous content labels shall be obliterated when the contents arc
different. Proper marking of containers is essential.

(b) Containers/Vehicles that contain HW shall be labeled with the words "HAZARDOUS WASTE" in Vernacular
language, Hindi / English. The information on the label must include the code number of the waste, the waste type the
origin (name, address, telephone number of generator), hazardous property (e.g. flammable) and the symbol for
the hazardous property (e.g. the red square with flame symbol).

(¢) The label must withstand the effect of rain and sun. Labeling of containers is important for tracking the wastes from
the point of generation up to the final point of disposal. The following are the requirements for labeling :-

(a) The label should contain the name and address of the Occupier and Operator of the facility, where it is being
sent for treatment and final disposal.

(b) Emergency contact phone numbers shall be prominently displayed viz. the phone numbers of concerned
Regional Officer of the SPCB / PCC, Fire Station, Police Station and other agencies concerned.

(¢) Occupier to ensure TRANSPORTATION requirements :-
6. The following are the requirements pertaining to the transportation of hazardous wastes ;-

a) Vehicles used for transportation shall be in accordance with the provisions under the Motor Vehicles Act, 1988 and
rules made there under;

b) Transporter shall possess requisite copies of the certificate (valid authorization obtained from the concerned
SPCB/PCC for transportation of wastes by the waste generator and operator of'a facility) for transportation of
hazardous waste.

¢) Transporter should have valid “Pollution Under Control Certificate” PUCC during the transportation of HW and
shall be properly displayed.

d) Vehicles shall be painted preferably in blue colour with white strip of 15 (0 30 ¢m width running centrally all over
the body. This is to facilitate easy identification.

¢) Vehicle should be fitted with mechanical handling equipment as may be required for safe handling and
transportation of the wastes,

f) The words "HAZARDOUS WASTE" shall be displayed on all sides of the vehicle in Vernacular Language,
Hindi, English.

g) Name of the facility operator or the transporter, as the case may be shall be displayed.
h) Vehicles shall be fitted with roll-on/roll-off covers if the individual containers do not possess the same;

1) Carrying of passengers is strictly prohibited and those associated with the waste haulers, shall be permitted only in
the cabin.

j) Transporter shall carry documents of manifest for the wastes during transportation as required under Rule 20 of the
Hazardous and other Wastes (Management and Transboundary Movement) Rules, 2016.

k) The truck shall be dedicated for transportation of hazardous wastes and they shall not be used for any other purpose.
1) Each vehicle shall carry first aid kit, spill control equipment and fire extinguisher;

m) HW transport vehicle shall run only at a speed specified under Motor & Vehicle Act in order to avoid any
eventuality during the transportation of Hazardous Waste.

Consent No:H-47643,Hazd Validity:31/10/2022, Guiward No:35979,28/12/2017. TPAV # G96.J LD39ES
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E-5, Arera Colony
Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

Authorization Order

n) Educational qualification for the driver shall be minimum of lﬂthwpass (SS_(E) The driver of the transport
vehiicle shall have valid driving license for heavy vehicles from the State Road Transport Authority and shall
have experience transporting the chemicals.

0) Driver (s) shall be properly trends for handling the emergency situation and safety aspects involved in the

transportation of hazardous wastes and the training certificate of the drivers shall be submitted to the Board
within 03 month..

p) The design of the trucks shall be such that there is no spillage during transportation;

Authorization as required under the Hazardous Waste (Management handling & Transboundary movement)
Amended Rule, 2016 is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board throu gh XGN at least Six months before the
date of expiry of this Authorisation. The applicant without valid Authorisation (for operation) of the Board shall
not bring in to use any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

Ak michey
{,

( Member Secretary )

L /45(/,&' ;Mr'ﬁ
e-Signed On 28/12/2017 13:17:17 ACHYUT ANAND MISHRA
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV # GO6JLD39ES

Consent No:H-47645,Hazd Validity:31/10/2022, Qutward No:S8979,28/12/2017. TPAV # GY96JLD39ES
e-Signed (Physical Signature NOT requires) Page: 6/ 6 I
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Ipca Laboratories Limited,
Pithampur

[

Water Balance {May 2021)
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For ipca Laboratories Ltd.
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Month May-21

Chemical consumption and water meter reading of ETP

LIME | S.HYPOIN| DAPIN ETP Qutlet |Treated water Electrical ener
S.NO DATE HCL CAUSTIC KG, > AL:‘JS e LTF;{_ QG. UREAINIKS. P'ELEGESOLYTE water meter |generation in B Ener!?y consumption i
] reading KL metar readlg reading in KWH
1 | 01-May-21| NA NA 3 3 0.5 1 2 0.1 22029544 54.24 26328.6 214.7
2 | 02-May-21 | NA NA 2 2 0.5 1 1 0.1 22083792 34.85 26543.3 167.3
3 | 03-May-21 | NA NA 2 2 0.5 1 2 0.1 22118642 38.79 26740.6 250
4 | 04-May-21 | NA NA 2 2 0.5 1 2 0.1 22157440 81.07 26990.6 278.8
5 | 05-May-21| NA NA 2 2 0.5 1 2 0.1 22238510 72.22 27269.4 2581
6 | 06-May-21| NA NA 2 2 0.5 1 2 0.1 22310730 51.63 27527.5 219.9
7| 07-May-21| NA NA 2 2 0.5 1 2 0.1 22362360 111.42 27747.4 276.3
8 | 08-May-21| NA NA 2 2 05 1 2 0.1 22473789 58.48 280237 242.7
9 | 09-May-21| NA NA 2 7 0.5 1 2 0.1 22432277 55.79 28266.4 171
10 [ 10-May-21| NA NA 2 2 0.5 1 2 0.1 22588072 52.2 284381 206.5
| 11 [ 11-May-21| NA NA 3 3 0.5 1 2 0.1 22640280 100.56 28644.6 2921
12_[12-May-21| NA NA 3 3 0.5 1 2 0.1 22740847 85.42 28936.7 223
13| 13-May-21] NA NA 3 3 0.5 1 2 0.1 22826268 101 29159.7 212.7
| 14 [14-May-21| NA NA 3 3 0.5 1 2 0.1 22027277 100.62 29381.4 2353
15 | 15-May-21 | NA NA 2 2 0.5 1 2 0.1 23027300 66.33 29616.7 196.7
16 | 16-May-21 | NA NA 2 D 0.5 1 2 a1 23094236 40.11 298134 | T 2155 |
17 | 17-May-21| NA NA 2 2 0.5 i 2 0.1 23134352 76.57 30028.9 2404 |
18 | 18-May-21| NA NA 3 3 0.5 1 2 0.1 23210922 23.29 30269.3 158.8 |
19 | 19-May-21 | NA NA 2 2 0.5 1 2 041 23234220 74.75 304281 | 1646 |
20 | 20-May-21 | NA NA 2 2 05 2 4 01 23308870 67.7 30592.7 187
21 | 24-May21| NA NA 3 3 0.5 2 3 0.1 23376570 67.21 30746 4 1688 |
22 | 22-May-21 | NA NA 3 3 0.5 2 4 0.1 23443785 51.68 3091522 158.7
23 | 23-May-21| NA NA 3 3 0.5 2 4 0.1 23485453 3215 31073.9 112.7
24 | 24-May21| NA NA 2 2 0.5 2 3 0.1 23527612 51.16 31186.6 1823
25 | 25-May-21 | NA NA 2 2 0.5 2 3 0.1 23588773 63.43 31368.9 183.1
26 | 26-May-21| NA NA 3 3 0.5 2 4 0.1 23662209 72.96 31552 -
27 | 27-May21| NA NA 2 3 0.5 2 1 0.1 23735169 109.06 31728.8 2388 |
28 | 28-May-21| NA NA 2 2 0.5 2 1 0.1 23844234 50.34 319676 2075
28 | 29-May-21| NA NA 2 2 0.5 1 2 0.1 23934577 88.76 321751 178.1
30 | 30-May-21| NA NA 2 2 0.5 1 2 0.1 24023342 34.04 32353.2 133.9
31 | 31-May-21| NA NA 2 2 0.5 1 4 0.1 24057390 76.9 324871 177.9
TOTAL - NA NA 72 72 | 466 | 1oz 72 31 2094.71 | 6296

0.

ETP treated outlet water

Min- | 23.29
Max- 111.42
| Average- 67.57

Annexure - 7




Flow Meter installed at ETP Qutlet

Flow Meter installed at STP QOutlet
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Annexure - 9

Sludge generated in kgs Month Sludge generated in Maonth
Manth (appx) kgs (appx)
80 01-Apr-21 80 01-May-21
90 02-Apr-21 70 02-May-21
109 03-Apr-21 50 03-May-21
90 04-Apr-21 100 04-May-21
05-Mar-21 80 - 05-Apr-21 90 05-May-21
06-Mar-21 70 06-Apr-21 120 06-May-21
07-Mar-21 112 07-Apr-21 60 07-May-21
08-Mar-21 50 08-Apr-21 80 08-May-21
09-Mar-21 80 09-Apr-21 70 09-May-21
10-Mar-21 60 10-Apr-21 60 10-May-21
11-Mar-21 140 11-Apr-21 140 11-May-21
12-Mar-21 70 12-Apr-21 100 12-May-21
13-Mar-21 90 13-Apr-21 80 13-May-21
14-Mar-21 120 14-Apr-21 110 14-May-21
15-Mar-21 110 15-Apr-21 18 15-May-21
16-Mar-21 80 16-Apr-21 80 16-May-21
17-Mar-21 850 17-Apr-21 et N 17-May-21
18-Mar-21 70 18-Apr-21 o 18-May-21 |
19-Mar-21 80 : 19-Apr-21 7.5 19-May-21
20-Mar-21 50 X 15 20-Apr-21 20-Ma
21-Mar-21 130. - 21-Apr-21 21-May-21
22-Mar-21 90 22-Apr-21 22-May-21
23-Mar-21 70 23-May-21
24-Mar-21 60 24-May-21
25-Mar-21 108 25-May-21
26-Mar-21 40 26-May-21
27-Mar-21 70 27-May-21
28-Mar-21 60 28-May-21
29-Mar-21 S0 29-May-21
30-Mar-21 80 30-May-21
31i-Mar-21 110 31-May-21
Total 2669 Total
Average 86.09677419 Average
2050 (appx.)

Sludge generation record.(Last three month)

Z3,

-21

Sludge A

Benerated in

ks (appx)
120
S0
100
80
102
118
80
100
90
100

80
80
S0
12
2804
89.46666667



71512021 M.P. Pallution Control Board

Blare s

Grey

Form 10 [See rule 19 (1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE.

Blue Green Orange

Ipca Lab Ltd., (Sez Phase-2), Sector-3, Indusreijal area,

Sender's Name and mailing address Pithampur SEZ, Pithampur SEZ Pithampur
1. (including Phone No. and e-mail): (07292667777 akash.pal@ipca.com)
2. Sender's Authorize No, 17006
3, Manifest Document No. 1800014457

Transporter's Name and mailing

address Vijay Kumar J, Sekhsaria( Huf)
4. (including Phone No. and e-mail): 9329311110/ shru2726@gmail.c0m)
5. Type of Vehicle (Truck/Tainker/Special Vehicle)
6. Transporter's Registration No. 109513
T Vehicle Registration No. MPO9HF1570
Reciever's Name and mailing address Ultratech Cement Ltd (Dhar Cement Project)
8. (including Phone No. and e-mail): (07294 233668/ subodh.chandrawal@adityabirla.com)
9. Reciever's Authorize No. 30589
10.  Waste Descritption. I-28.5 ~ Date-expired products
11.  Total Quantity 8300 MT
12.  Physical Form (Solid!SemI-Solid/Sludge/Oily/Tarry/Slu rry/Liquid)

Special handling instruction and
13.  additional information.

I hereby declare that the content of the consi

By

Pink Yellow

White

gnment are fully and accurately describe

above by proper shipping name and are categorised, packed, Marked, and lablled, and

are in all respects in proper conditions for transport

14, Sender's Certificate, national goverment regulation,
. . W as s, seTaL
Name of Stamp: Signature: Arindom S

Unit He oo

15 Transporter acknowledgment of reciept of Waste

Name of Stamp: Signature: ‘E

16.  Reciever's certificate for reciept of hazardous and other waste.
p

Name of Stamp: Signature:

54,

xgn.mp.nic.in/Csharp/HTS/eTPkPrinﬂ -aspx?E-TPID=124436

Month

03

Month

03

Month

Day

05

Day

05

Day

by road according to applicable

Year

2021

Year

2021

Year

1M



Annexure - 10

Date: 04/09/2020 O l A dose of life

To,
The S. D.M. / Local Administration
Pithampur Dist Dhar ( M.P)

Sub: Effluent release by sorrounding plants and passes through our plant due to improper drainage
system vutside the plant premises

Dear Sir,

We M/s. Ipca Laboratories Ltd., 1, Pharma Zone. SEZ. Pithampur are manuiaciur'cr of
pharmaceuticals products and exporting to various countries since year 2{}'1 O.W:: would 'hke iis?
inform you that we suspect that effiuents may be released by our surmgﬂé;‘ng plants dxirsx?g the
period 31.8.2020 to 01.09.2020 , we have observed green coloured liquids being d]s.chargeg o
the neighbouring plots , which is ultimately connected to a common drain and (which was not
properly maintained ) and passes through our plant .

So, apparently it may look that the effluents were being released by our plant .

Last year also during heavy rains , we had observed such discharges anq same ha% been
informed to field employee of AKVN | and since our plant is at a lower altitude ailt ese
passes through the common drain passing through our plant due to improper drainage
system.

We have already informed to Pollution board official for the same as well as your good
office through email dated 1% September , copy of the same is attached .

o o e Lo dns et o OHCerie it for
Your good self is requested to arrange 1o check the above incident and advice to concerned unit
not te doing such type of work as well as proper maintenance of drainage system

This is for your information and further action please
Thanking You,

Yours faithfully.
For Ipca Laboratories Limited.

Arindom Sen
Sr. General Manager — Operations

Ce To : The Regional Officer, MP Pollution Comtrel Board. SEZ-Pithampur. Indore

\ 3 : Specified Officer Custon; - SEZ. Pithampur,
>
- Development Commissioner -~ SEZ Indore
ey
P T
o b a® gx : ipca Laboratories Ltd.
- ) e *
. &le P iy L WIWWiIDCa COR
¥ @ '] i e [ s 4 ¥ ith YOI A5 b % ) 3 .“." ) v, . . i 1414
' Regd. Office: 48, Kandivit industrial Etate. Kandivdi (West), Mumba: 400 067 (Manarash 4 :




» ©LIpca
%b ' Yate: ééfayfztiza O A dose of life
lo,

“he Managing Director

APIDC (AKVN)

ndore ( M.P))

wub: Effluent release by sorrounding plants and passes throngh our plani due to improper drainage
ystem outside the plant premises

Jear Sir,

Ve Mis. Ipca Laboratories Ltd., I, Pharma Zone, SEZ, Pithampur are manufacturer of
harmaceuticals products and exporting to various countries since year 2010.We would like to
inform you that we suspect that effluents may be released by our surrounding plants during the
eriod 31.8.2020 to 01.09.2020 »  we have observed green coloured liquids being discharged on
he neighbouring plots , which is ultimately connected 0 a common drain and (which was not
oroperly maintained ) and passes through our plant .

30, apparently it may look that the effluents were being released by our plant .

formed to field employee of AKVN | and since our plant is at a lower altitude | all these
'asses through the common drain passing through our plant due to improper drainage
ystem.

Ve have already informed to Pollution board official for the same as well as your good
flice through email dated 1% September . copy of the same is attached

‘our good self is requested to arrange to check the above incident and advice to concerned unit for
ot to duing such type of work as well as proper maintenance of drainage svstem |

his is for your information and further action please .
e e AR S

Thanking You, ‘ fmﬁ 5T m
‘ours faithfully, "
or Ipea Laboratories Limited, ‘ 0, SEP 2020

TL‘:V\A ™ ﬁ Qw & iﬂ rmﬂwi %ﬁv

\rindom Sen W b L R
r. General Manager — Operations

‘¢ To : The Regional Officer, MP Pollution Control Board. SEZ-Pithampur, Indore

- Specified Officer Custom — SEZ, Pithampur,

ipca Laboratories Lid

NWWIDCE . Com

: Development Commissioner - SEZ Indore

1, Pharma Zone SE;

»

tegd. Office: 48, Kandivli Tciustrial Estate, Kandidi (West), Mumbai 400 0




i . : ’ . Annexure - 11

s Form XII
=3 M.P.POLLUTION CONTROL BOARD INDORE [M.P.]

el
e S
“

T Notice of Intention to have sample analyzed : |

L (see rule34)

No./ @\ /MPPCB/RLI/2021 Indore, Date:-/ [| /O6 /2021

To,
S A A QL OO SV e

N\\SXPQQL&.C{WM‘L&'\\ML{“&, ‘
SE2, Phete T pilhampnt, Dist- Bhag (Mg
Take notice that it is intended to have analyzed the sample of water /Sewage/

Trade Effluent from your premises which is being taken today the.\\  day of

' Yusez021
2o Tt ST neckea. o comtled

SSC).UV(\\Q ;\cx_l&&e'\/\ OuV\c} A‘t‘.(l('\"a iw vv.; m“/}Qb\L‘q’ ‘ A
g 1 jé;};a

\U\Y\ ast '
Name and designation of thece® bo(a‘owve\s:a
eg'\O“a:; goad "

Who takes th‘ifgmlp}@“

- 1. Here sp _\“}Q\&wen, Plant, Vessel or Place from where the sample is _ ‘
) Y

e ¥
PN
)
X

Signature of representative
person

j

~i

=2



Form XI

REPORT BY THE STATE BOARD ANALYST

Report No. 338 & 339

Date 12/06/2021

I hereby certify that I, (I) Mr. Rajmal Gamad,
under sub- section (1) of section 53 of the Water (Preve
1974) received on the (II) 12"
M.P.P.C.B., Indore (M.P) sample of M/s IPCA Laborato

(See Rule -27)

day of June-2021, from (III) Mr. Atul

Scientist, State Board Analyst duly appointed
ntion and Control of Pollution) Act, 1974 (6 of

Kotiya, Scientist, Regional Lab,

Dhar (M.P.) The sample was in a condition fit for analysis and reported below:-

I further certify that I have analyzed the aforementioned sample on (IV) 12/06/2021 and de
the result of the analysis to be as follows:- '

SAMPLE OF : M/s IPCA Laboratories Ltd., SEZ, Phase-II, Pithampur, Distt. Dhar
Sample : 1. Treated ETP water at Outlet.
2. Treated STP water at Outlet.

ries Ltd., SEZ, Phase-II, Pithampur, Distt.

clare

[
]

Here wrile the Full name of the State Board Analyst
Here write the Date of receipt of the Sample

i
from whom the sample was received.

IV Here write the Date of Analysis.

V' Here write the details of the analysis and refer fo method of analysis. If the space is n

on separate sheet of paper.

s p_Ppliution Co

=3,

CHARACTERISTCS ~ Unit Test Method Result- Result-l |
Appesrance SL Turbid | SIL Turbid |
RxCpur SL Unpleasant] Sl Unpleasan
pH pH Unit | (2550-B APHA Standard method 237 edn.) 7.62 7.09
Total Solids mg/L (2540 C APHA Standard method 23" edn.) 2034 814
Dissolved Solids mg/L (2540 C APHA Standard method 237 edn.) 2002 786
Suspended Solids mg/L (2540C APHA Standard method 23%edn.) 32 28
Chloride (as CI) mg/L (4500 CI-B APHA Standard method 23" edn.) 526.26 145.86

"B.O.D. (3 days at 27 C) mg/L 15:3025, 1993 24 13
C.0.D. mg/L (5220-B APHA Standard method 23" edn.) 107.8 58.8
Oil & Grease mg/L (5220-B APHA Standard method 23" edn.) 08 02 (BDL)
Bioassay Test o Survival | IS 6582(Part 2)01 90% NA

The condition of the seals, fastening and container on receipt was as follows:-
The sample was received in sealed container and fit for analysis.
Analysis of sample was done according to Standard method of Analysis APHA, AWWA, 23" edn. 2017.
Signed this report on dated: 17.06.2021
Address:- ;

Mr. Rajmal Gamad, Scientist

Regional Laboratory,

M.P. Pollution Control Board, Indore

Sign '

I . 162
The Chief Chemist (Rajmal Gamad) %
Regional Laboratory State Board Analyst
M.P.P.C.B Regional Laboratory
Indore M.P. Pollution Control Board, Indore

:

~ R.M.Gamad
/A? Scientist
Here write the name of the State Board or Person or Body or Persons or Officer/” Reglon al Labor atory
el Board, Indoré

of adequate the details may be given
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Regional Laboratory
M. P. Pollution Control Board

Plot No. 1, Scheme No. 78, Part-II, Aranya, Indore - 452 010

Certiieate No. TC.6137

00731 - 2554337, 4035618 E-mail: regjonal.labindore@vahoo-Com

ANALYSIS REPORT FOR WATER & WASTE WATER SAMPLE

TEST REPORT

Sample From MUs Ipca Lab Litd., (Sez Phase-2) 1, SEZ, Phase-2, Secotr-3, I/A, SEZ, Pithampur
Contact No -
sample Description| Untreated factory effluent at ETP inlet TestReportNo.: | 337
Date and Time of 11/06/2020 Type of Sample : Transportation:- sampling Method : Water/ Waste
Collection Grab Ice Box with Ice water sample collection Guideline by
Date of Receipt 12/06/2020 Central lab M.P.P.C.B., Bhopal
Period of Analysis | 12/06/20-17/06/20 Mr. Atul Kotiya, Scientist
17/06/2020 Satple sollected Mr. Rajmal Gamd, sample volume: 01 Litre
Date of Report & Analysed by S
Scientist

S.No. | Parameters Unit Result Method
" 01 | Appearance*® = . Turbid g

02 | Odour* = Unpleasant e

03 |PH pH Unit 8.0 APHA, 4500-H'B

p4a | Total Solids mg/L 1843 APHA, 2540 B

05 | Total Dissolved Solids mg/L 1783 APHA, 2540 C

06 | Suspended Solids mg/L 60 APHA, 2540 D

07 | Chloride mg/L 522.32 APHA, 4500-CL'B

08 | B.0.D. (3 days, 27°C) mg/L 44 IS 3025,1993

09 | C.O.D. mg /L 215.6 APHA, 5220 B

NOTE: *These parameters are not covered under the scope of NABL.

The report shall not be reproduced except in full, without permission of Regional Lab, M.P. Pollution Control Board, Indore.
No statutory liability accepted for sample not collected by MPPCB.

The result relate only to the sample tested.
Sample will be destroyed after 10 days from the date o

f issue of test report unless otherwise specified.

Chief Chemist & Lab Head
Regional Laboratory, Indore

(Dr

. D. K. Wagela)

Authorised Signatory (NABL)

Regional Lab.

M.P. Pollution Control Board, Indore

i

Pagelofl
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M. P. Pollution Control Board

Plot No. 1, Scheme No. 78, Part.Ii, Aranya, Indore - 452 010

Annexure - 12

Regional Laboratory

20731 - 2554337, 4035618 E-mail- regional labindore@yahoo.com

—

YEST REPORT ‘

|
ANALYSIS REPORT FOR WATER & WASTE WATER SAMPLE {

Sample From Tube well water near Sita Mata Mandir Chhota Sagare. Pithampur e ]
Contact No. : ]
Sample Description Tube well water l Test Report No. T 343 l
Date and Time of 12/06/2021 Type of Sample : | Transport Co ndition:- | Sampling Method - Water/ waste ;
Collection Grab fee Box with Ice ‘ water sample collection Guideline by |
Date of Receipt 12/06/2021 4 g | Central lab M.PPCB, Bhopa :
Period of Analysis _12/‘06/21-17/06[2 1 PG Y Mr. Atul Kotiya, !
bke e Repeit 17/06/2021 bl gnmse b - Scientist & Mr. Akshay | Sample Volume: 02 Litre |
%l [ Joshl, JRF 100
5.No| Parameters Unit Fesult Me't.hod ;.No. Paramgmrs Unit : Result Method ;
01 | Temperature® $C 25 25 | Sulphate {as SO} mg/L ' 90.271 | ApHA4s00-s0aE |
02 | Colour * P1-Co Scale 01 APHA,2120-8 26 | Fluoride {as F) mg /L 0.52 Apmxéscw-u
03 | Appearance® ; Clear ] 27 T Sodium (as Na} mg/L | 66.3 | APHA3500NaB |
04 | Odour* O.less TR 28 | Potassium (as K) mg/L . 2.1 | APMA3500k8
05 | pH pHUnit |  7.15 APHA,4500H+8 29 | Boron{as B) mg/L 0.004 | ApHA as00-8-C \
06 | Turbidity N.T.U. 1.8 APHA, 2130-B 30 | Coliform * MPN/10OmL 3.6 | apnasazic
o7 | Specific Conductivity umhofem | 2735 | apuazsios | 39 | Feval Coitorme Twenrcomn e18 " aemauzn £
08 | Total Solids mg /i 11663 APHA 2540 B 32 Flaed Dissolved Solids mg /L -;P_H.;_\_ 2540
09 | Total Dissolved Solids mg/t 1655 | apwazssoc | 33| Residual Chiorme | mg/L '. PRGNS
10 | Suspended Solids me/t 08 APHAZ540 O 34 | Cyanide (a:r. CN) * mg/L { - APHA 4500-CNE
11 [ Chloride mg/L | '350.84 | APHAA4500-C1-B 35 | Bicassay Test® % Survival J[ i 15 6582(Part 2)01
12 | Dissolved Oxygen M A APHA 3300-0-C 36 | Surfactants as MBAS® | gy | - APHA 3500-Mg-B i
13 | 8.0.D. {3 days, 27 °C) mg/L | 14 | issezspanasnses | 37 | Cacmium (asCd)* | mast | APHA 3500 MgB |
14 | C.OD. me /L 294 | arnasaz0m 38 | Chromium toral® REIL Uapraaizis |
15 | O Greme me/t | T [amasoo | a9 | Chiomomias T | mgit | - sk |
16 | Amme. Ni!rage_n {as NH;) mg/L S APHA 4500-NH3-F 40 | Copper (as Cu) * mg/ L ! -- Apﬁﬁ_;gqo-rwg-a
17 | Nitrite Nitrogen (as N} mg/L 0.079 | apHa 4500.402.8 41 | Mercury (as Hg) * mg /L J ws APHA 31128
18 | Nitrate Nitrogen (as N) mg/L ‘4,507 | apHa4s00-NOI8 42 | Nickel (as Ni) * mg/L J -- APHA 3111 B
19 | Total Kjehdal Nitrogen mg/L 8.4 APHA 4500-Norg-C 43 | Zinc{as Znj ® mg /L - APHA 3111 8 i
20 | Phosphate (as P) mg/L 0,064 | apnaasospo d.a'_‘—l'run lasFe) * mg /L ! = APHA 31118 ]
21 | Total Alkalinity mg/lL 580 APHA2320-8 7«? mngaﬁe;e_[a?m]_' 4—‘;357? o Tapua 3118 g
22 | T-Hardness (as CaC0Q;) mg /L 620 APHAZ380C 48 | Calcium {as Ca) * mg/L APH@G?DBIB-:!
23 |Ca- Hardness {as CaCQ,) mg /L 420 APHA 3500-CaB i"ﬁ“ Magnesium i?t_s Mg} *  mg /i e Amﬁ—ii%ﬁé;;
24 [Mg: Hardness (as CaC0;) mE /L 100 AFHA 3550.,-:.1:.;"_' [ 48 T 2 R j;'""g FL } T ,l APMAZILLE !

NOTE: “These parameters are not covered under the scope of NABL, ;
The repart shall not be repraduced except in full, without permission of Regional Lab, M P. Pollution Control Boarg, Indore |

Na statutory Tiability accepted for sample not collected by MPPCS
The result relate only to the sample tested.

Sample will be destroyed after 10 days from the date of issue of test report unless otherwise specified.

£ v |

Chief Chemist & Lab Head
Regional Laboratory, Indore

(Dr b K Wasen;

A0 .-




— Regional Laboratory
= M. P. Poilution Control Board
o Plot No. 1, Scheme No. 78, Part-11, Aranya, Indore - 452 010
N\ L. 0731 - 2554337, 4035618 E-mai];ﬂr_g_ﬁg_io nal.labmdgﬂxahoo.wmm
[ TSTREPGRY
.‘ ANALYSIS REPORT FOR WATER & WASTE WATER SAMPLE
i STn-'l;JJe From Tube well water infront of Dabur India Sector-111, Pithampur B ]
Contact No. e LA
Sample Description | Tube well water et \ Test Report No. 344
. Date and Time of 12/06/2021 Type of Sample : |Transport Co ndition:~ | Sampling Method : Water/ Waste
| Collection Grab F ice Box with [ce | water sample collection Guideline by
| Date of Recelpt 12/06/2021 Lol | CentrallabM.P.p.CB, Bhopal
Perlod of Analysis 12/06/21-17/06/21 Mr. Atul Ketiya,
GaterifRenart 17/06/2021 :::‘::::slt;l;f Scientist & Mr. Akshay 1 Sample Volume: 02 Litre
o 6 Joshi, JRF |
5.No| Parameters Unit Result Method 5 No. Parameters Unit Result Method
To1 Temperature® e 26 25 | Sulphate {as SO,) mg/L 101.82 | APHA 4500-S04-E
I 02 | Colour™ Pt-Co Scale 01 APHA2120.8 725 Fluoride (as F) mg/L 0.44 | APHA 4500-¢-D
03 | Appearance* Clear i “{f Sodivm {QQ_N:a) o, mg /L 70.1 APHA 3500-Na-B
0a | Odour* 2 0.less 28 [ Potasstum (as K} mg/t 1.8 APHA 3500-K,8
05 | PH | pHUnit | 7.07 | APHA4500HD 29 | Boron (as B) mg/L | 0.003 | APHA4500-BC
' 06 | Turbidity N.T.U. 2.1 R 1' Caliform *~ ) nrmnpiﬁod__%_ 5.6 | AsHagz21¢
or | o Cortuetiy Tomparem T 7850 T T et " weioom] <18 | amasis
m [ Total Solids mg /L 1918 | apHa2stos | 32 | Fixod Dissaived Salids mg /L j = APHA 2540 E
| 09 | Total Dissolved Solids me/L 1910 APHA 2540 C 33 | Residual Chlorine mg/L - APHA 4500 B
10 | Suspended Solids mg/tL 08 APHA2540 D 34 | Cyanide {as CN) * mg/L - APHA 4500-CN E
11 | Chloride mg /L 384.34 | APHA,4500-CL-B 35 | Bioassay Test* % Survival - 18 6582(Part 2)01
112 | Dissoivad Oxygen mg /L - APHA 4500-0-C 16 ! Surfactants as MBAS* mg /L - APHA 3500-Mg-B
13 1 80D 13 days, 277G mg /L 1.6 | 153025 pant 44 1993 | 37 | Cadmium (as Ca) * me/L - | APHA 3500-Mgs
"1a | coD " omg /L 29.4 | apmas2zon © 38 | Chromium total* mg /L - | apHA3L11B
15 | Cil & Grease : mg/L - APHA 5520-D T i::g:_jg'i[a_ra;'i—;rﬁ?as E—rg}u’ mg /L e APHA 3500-Cr-8
16 | Ammo. Nitrogen {as NHy) | mg /| 0.021 | Apunasooniar | 40 | Copper (as Cu} ¥ mg/i - APHA 3500-Mg-8
17 | Nitrite Nitrogen (as M) mg/L | 0.086 | AewAasoownrs | 41 | Mercury (as Hgl * mg /L - | ApHa3nize
18 | Nitrate Nitrogen (as N} mg/L 8.263 | aPMA4s500-N01.B 42 | Nickel {as i) * mg/L -- ARHA 3111 B
I"19 | Total Kjehda! Nitrogen mg /L 8.4 | Arnaasoo-morc | 43 | Zinc (as Zn) mg /L ~ | APMA3I11B
{ 20 | Phosphate {as P} | meg/L 0.079 | apwa 450'0:_:;:_‘ e ff_ I_rcm {asFe) * mg/L - APHA 3111 B
721 T Total Alkalinity | mg/L 576 | apwazizos 45 | Manganese {asMn)* | mg /1 - | APHAIuie |
i- 22 | T-Hardness (as CaCO,} mg /L 648 APHA 2340-C 46 | Calcium (as Ca) * mg /L I - APHA 3500.Ca-B
J 23 |Ca- Hardness {as CaCQ,) mg/L 508 APHA 3500-Ca-B 47£I&_§2€51.T5 Mg * __mgf_t, f____—- APHA 3500-iig-B
'E 24 |Mg- Hardness {as CaC0,) mg/L 340 APHA 3500-ig-0 ‘_Asi_LLead‘ | mg/t T - APHA 31118 A
| NOTE: *These parameters are not caverad under the scope of NABL.
i The repert shall not be reproduced except in full, without permission of Regional Lab, M.P. Pallution Control Board, indore.
4 No statutory liability accepted for sample not collected by MPPCER.
: The result relate only to the sample tested.
| Sample will be destroyed alter 10 days from the date of issue of test report unfess otherwise specified. ™\ -
£
Chief Chemist & Lab Head

Regional Laboratory, Indore
(Lr. D. K. Wageia)

!
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Plot No. 1, Scheme No. 78, Part-11, Aranya, Indore - 452 010

Regional Laboratory
M. P. Pollution Contro! Board

10731 - 2554337, 4035618 E_—mail: regivnal.labindore@yahou.com

Corctlcats

NeTC4137

~EST REBORT

ANALYSIS REPORT FOR WATER & WASTE WATER SAMPLE

Chief Chemist & Lab Head
Regional Laboratnw. Indore

BT a5

2>

ntl

Sample From Hand pump water near Primary School, Bardai, Pithampur ﬁl
Contact No. i N LA l
Sample Description Hand pump water Test Report No, 345 [
Date and Time of 12/06/2021 Type.b_f_Sa-ﬁ;Elke ! [Transpon Co ndition:- | Sampling Method : water/ wWaste
Collection Grab Ice Box with Ice water sample collection Guideline by |
Date of Receipt 12/06/2021 Ll Centrai lab M.P.P.C.B., Bhopat i
Period of Analysis 12/06/21-17/06/21 e T Mr. Atul Kotiya, .
Dits of Regike 17/06/2021 ::::i:a‘;::f;f: Seientist &_ Mr. Akshay | Sample Volume: 02 Litre |
Joshi, JRF : :
S.No| Parameters ' Unlt Result Method .o, Parameters [ Unit 1 Resuit Méibod 1
01 | Temperature® G TR [ P 25 | Suiphate (as 50,4} mg/L 59.416 | aphp 4500-504-E
02 | Colour* Pt-Ca Scale oL APHA21208 T-zi’u | Fluoride {as 7} mg /L 0.38 APHA 4500-F-0 |
03 | Appesrance* T N | 27 ] Sodium {as Na) mg/L © 59.2 | APHA3500-Na- a_f
o4 | Odour* = . O.)ess 28 | Potassium (as K) mg /L i L0 APHA,3500-K,B ;
05 | pH pHUnit | | 7.05 | APHA,4500H+8 29 | Boron {as B) mg/L  0.004 | aehadsoosc
06 | Turbidity NTL | 1.6 | apwazizos 30 | Coliform ¢ MPN/10OmL| 3.7 | APHAszzic J
o7 | Specific Conductivity pmhofem | 1949 | Apuazsios a1 | Fecal Coliform* X [MPN/100 mL‘; <18 | avmmgmaae j
08 | Total Solids mg/L | 1288 | apsa 25408 32 { Fixed Dissolved Solids mg/L | - APHA254DE |
09 | Total Dissolved Solids mg/t 1281 APHA 1540 c . 33~—‘ Residual Chioring i mE}T R APHA 4500-ci & }
10 | Suspended Solids mg /L 07 APHAZSAD D 3}? K A_'y;n'ﬁicﬁ{va;d)—: R mg /L [ APHA 4500-CN F '
11 | Chloride mg/L 386.81 ‘7\;1:4500:;1 8 3;5 ' Bfoassuy Test* | Q?uﬁ;f i TTs_;s;z[pan 2}0-1“
12 | Dissolved Oxygen mg/L - ,q,pwu:.wu ¢ i gt- 'n.l'fauuﬁn 35 MBAS* mg/t o Ap,,'m'gsm.m;_ﬂ—
13 | B.O.D. (3 days, 27°C) mg/L 0.8 15 3025, part 44 199‘3_-;“hiad mium {as Cd) * mg /L g_ APHA BSDD-ME-;
14 | C.OD. mg/L 15.68 APRA,5220 5 38 | Chromium total® mg /L | APHA 3111 8
15 | O & Grease mg /L APHA 55200 39 | Chromium (as Cre’) * | mgfL | APHA 3500-Cr-B
16 | Amma. Nitrogen (as NH;) | mg / 0.018 | aPHA as00-ne3 £ W—r}d"mﬁobﬁ&{a§§ﬁ7j"' '"5§/L"T-"”ﬁ'"_ ﬁ;ﬁ};&ﬁ;gs
17 | Witrite Nitrogen (as N) mg/L 0.064 | apua 4500-H02-8 41 | Mercury (as Hg) * mg/L - | APNAIiIZB
18 | Nitrate Nitrogen (as N} mg/t | 7.829 | Apiassoonosn |42 | Niekel(as ) ® Tl : APHA 31118
19 | Total Kjehdal Nitrogen mg /L 728 APHA 4500-Narg-C 43 | Zinc (as Zn) * mg /L E - APHA 3111 B
20 | Phosphate (as P) mg/L | G.047 | aevassoerp 44 | Iron {as Fe) * mg/t | - [ amAmus
21 | Total Alkalinity mg /L 424 APHA 2320.8 45 | Manganese [as Mn) * me/L ; APHA 3111 8
_; T- Hardness (as CaCQ,) mg/L 512 APHA 2340-C 46 | Calciumn (as Ca) * mg/L F APHA.JS@-B“1
23 |Ca- Hardness (as CaCO;} mg /L 300 ARHA 3500-Ca-B _I_M [ Masneﬂum (as g} * mg/L ¢ APHA 3500-Mg-B |
24 |Mg- Hardness {as CaCO,) mg/L 212 wzsm;_m:-— _E@ E Lead* i mg /L ; o APHA 3111 8 _‘
NOTE: ‘These parameters are not covered under the scope of NABL J
The report shall not he reproduced except in fu\l without permission of Regicnal Lab, t.p Pollyticn Control Board, Indore '
No statutory liability accepted for sample not collected by MPPCR I
The result relate only to the sample tested i
Sample will be destroyed after 10 days from the date atissue of 1est report uniess atherwise specified, f:\ 2 '
‘\ it % L
!
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Annexure - 13
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(See Rule -27)

rtify ﬂ‘!'at h (1) At“"xm‘vﬂf'Scfmtist State Board Analyst duly appointad under sub-

f the Water ( Prevention and Control of Pollution) Act, 1974 {6 0f 1974} recelved on the
--_202_11 rom {i_ii,‘t_ Mr. Rajesh Gabhe, Chemlst, Reglong) Of_ﬁca,_M.P.P,c.'B_., Pithampur, Dist.-
L ..Gratqri’as.ltdw,l plotno, 1, Pharma | :

a Zane, SEZ, Sec.3, Pithampur, Dhar {M.P.} The
analy and reported beloy:-
: analyzed the aforementioned sample on (V)

11/02/2021 and declare the

id SEZ, Spe.3, Pithampur, Bhar (M.p.)
remises. ‘
Test Mealhod Result
_ Slight Turbig |
" ;

Cdourless

fon) | 613
rd Method 237 Edition)

B ARHA Standard Mt 33 Eqit
{2540-C APHA Standa _ Editi !
| {2540:C APHA Standard Method 23~ Edition) 790
| {2560 CApiiA St@n&ar_d_m_eghc_q 23 rscs;t_u:m PR Ty
(4500 i 4 Method 23 "Edition)

BN T

edition 2017,

"HA Standard Mathad 357 Edition).
andard Methad 23

Dt was as follows:-

F Analysis APHA, AWWA 234

50.




Form Xi

REPORT BY THE STATE BOARD ANALYST
{See Rule -27)

Report No. 1840
Date 11/02/2021
I hereby certify that |, {I) Atul Kotiya, Scientist State Board Analyst duly appointed under sub-
section (1) of section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on the
(i 14 day of February, 2021from (lil) Mr. Rajesh Gabhe,Chemist, Regional Office, M.P.P.C.B., Pithampur, Dist.-
Dhar, sample of M/S Ipca Laboratories Itd., plot no. 1, Pharma Zone, SEZ, Sec.3, Pithampur, Dhar (M.P.) The
sample was in a condition fit for analysis and reported below:-
| further certify that | have analyzed the aforementioned sample on (IV) 11/02/2021 and declare the
result of the analysis to be as foliows:-
SAMPLEOF  :M/S Ipca Labora;gries Itd., plot no, 1, Pharma Zone, SEZ, Sec.3, Pithampur, Dhar (M.P.)
Sample: ETP outlet within factory premises.

F CHARACTERISTCS Unit Test Method Result |
Appearance - Slight Turbid
?dour Odourless

pH PH Unit | (2550-B APHA Standard Method 23 © Edition) 6.8

Total Solids mg/L. (2540-C APHA Standard Method 23 " Edition) 1750
Dissolved Solids mg/L | (2540-C APHA Standard Method 3 "“Edition) 1708
Suspended Solids mg/L (2540-C APHA Standard Method 23 “ Edition) 42

Chloride (as Cl) mg/L | (4500 CI-B APHA Standard Method 23 © Edition) 611.01

B.0.D. (3 days at 27 ) mg/L | 15:3025,1993 20

C.0.D. mg/L | (5220-B APHA Standard Method 23 Edition) 150

The condition of the seals, fastening and container on receipt was as follows:-
The sample was received in sealed condition and fit for analysis.
Analysis of sample was done according to Standard method of Analysis APHA, AWWA 23 ™ edition 2017.
Signed this report on dated: 16/02/2021
Exceeds as per M.P. Gazette Notification dated 25.03.88
Address:-

(Atul Kotiya)
Regional Laboratory,

M.P. Poliution Control Board, indore
Signature
To, tiya)

The Chief Chemist (Atul Kﬂtwml. rist
Regional Laboratory State Board AnalyBCIe® woratoy
M.P.P.C.B Regional Lab, A Le ORE

'~ Indore N

M.P. Pallution Contrp] Bogrd3sre
viv

I Here wiite the Full name of the State Board Analyst

Il Here wiite the Date of receipt of the Sample

it Here write the name of the State Board or Person or Body or Persons or Officer
from whom the sample was received,

IV Here write the Date of Analysis.

V_ Here write the details of the analysis and refer to method of analysis. If the space is not adequate the details may be
gien on separal.te sheef of paper. '
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IR | LAk

s Regional Laboratory
—— M. P. Pollution Control Board
A

N\

Plot No. 1, Scheme No. 78, Part-li, Aranya, Indore - 452 010 Sl aC
0731 - 2554337, 4035618 E-mail- regionai.labindore@yahoo.com
T ———— e

TEST REPORT

ANALYSIS REPORT FOR WATEB & MSEWAIER SAMPI_.E_ ) e ﬂJJ
Water sample collected from drain in outside of M/S 1PCA Laboratories Ltd., SEZ, Sec-3,
Sample From

Pithampur Distt. Dhar (MP)

Sample Description | Water sample collected from drain in outside of M/S IPCA
Laboratories Ltd., SEZ, Sec-3, Pithampur Distt. Dhar (MP)
Sampling Method : Water/ Waste

Date and Time of 10/02/2021 Type of Sample : Transportation:- |
Collection ™ Grab Ice Box with Ice
Date of Receipt 10/02/2021 | Central {ab M.P.P.C.B., Bhopa!

water sample collection Guideline by |

Period of Analysis | 11/02/21-16/02/31 Sample collected
Date of Report & Anaiysedﬁby_k
Parameters Unit

i
I

 Shri Rajesh Gabhe &
Shri Atul Kotiya, sci.

Result

Turbid

Sample volume: 01 Litre ;

Method

01 Appearance R

Odour . Unpleasant
PH pH Unit 51 T APHA, 450008

APHA, 2540 B

| 04 Total Solids Hﬁ *ﬁ@ﬂ B *"""'“""‘~EE£—V--—-* ey
05 | Total Dissolved Solids ,m—_'_r;;gﬁ_“ T —— STV S—

APHA 2500C

06 | Suspended Solids  me/t T APHA, 2540 D
_ mg/L 32492 APHA, 4500-CL B
| 08 [B.OD.(3days, 27%) Cmg/L I . 30251993
o A mg/L | - s00 APHA, 52208

NOTE: *These Parameters are not covered under the scope of NARL,
The report shall not be reproduced except in full, without permission of Regional Lab, M.p, Pollution Control Board, Indore.
No statutory liability accepted for sample not collected by MPpPCB.
The result relate only to the sample tested.

Sample will be destroyed after 10 days from the date of issue of test report unless otherwise specified. i
o ——————— o [fTWhe specified. e

Chief Chemist & Lab Head
Regional Laboratory, Indore
{(Dr. D. K Wagein)
Authorised Signatory (N4 BL;
Regional [Lab,

M2 Poiluiien Contrpl doard, tage

Page 1 of 1
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At -; Symbn@e ‘
Pha rmalab Isvitﬁ!.td,
ﬁ - Plthampur
22°3155. T3, e
75°37 30.97 B gy

bc well in front of M/sf

ur India Ltd,, Pltha,mpur
Li -22°37°39. 87”N "
Lo 75370, 778

Annexure - 14

Tub‘% well néar Sitla Mata mandlr,

Choti Sagorev ithampul | ":
WMat.-22°36°14 98N 0% 1

Jp &3 ool [ WEon.75°36208.28 81 |
ﬁ ., T, - !t : -

Angred ijer
Lat.-22°36713 9,_"’N

Lon.-75°361100"’F.

Angred
Lat.-22°36°14. 16”N
Lon.-75°36’10.07”E

Smpbed damiat Riverd |

e oagore
] . b

ety o b

. M/s. TPCA Lab} }
| Ltd. SEZ Plthampu
Lat.-22°3738.9°N
Lon.-75°3732 ,s”r:?v

Hand pump water near primary
school, Bardari, Pithampur
Lat.-22°36°52.81”N
Lon.-75°39°08.79”E




Collection of Ground Water samples surrounding of SEZ Area
and River Angred at Sagore Pithampur.

' Akolia, Madhya Pradesh, India
Akoliya, Pithampur Industrial Area, Akolia, Madhya Pradesh

8 Dhar, Madhya Pradesh, India k V- S e 2 < ) o 454775, India
! Mhow Rd, Pithampur Industrial Area, Madhya ige i) i
Pradesh 454775, India Lat 22.61467 Long 75.652443

Lat 22.627742 Long 75.622437 E ‘ . i Google | 11/06/21 05:06 PM

11/06/21 01:42 PM

Sagore Rd, Sagore, Madhya Pradesh 454774, India
Lat N 22° 36' 13.4064"
Long E 75° 36' 9.6588"

4 11/06/21 01:02 PM

SUEsSr

River Angred at Sagore Pithampur. |
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Annexure - 15

Inspection of ETP of M/s Ipca Lab Ltd.
Plot no.1, SEZ, Phase-2, Sector-3, Industrial area,
Pithampur, Distt. Dhar-454775 (M.P.)

i & Dhar;Madhya Pradesh, India 8 Dhar, Madhya Pradesh, India
i Mhow Rd, Pithampur Industrial Area, Madhya Pradesh 454775, - Mhow Rd, Pithampur Industrial Area, Madhya Pradesh 454775, India
»-# India O Lat N 22° 37" 39.2016"
w Lat 22.627731 Long 75.623861 § ¥ Long E 75° 37" 26.6664"
“ 11/06/21 11:12 AM ' 11/06/21 11:09 AM

v

Dhar, Madhya Pradesh, India | Dhar, Madhya Pradesh, India
Mhow Rd, Pithampur Industrial Area, Madhya Pradesh 454775, India § Mhow Rd, Pithampur Industrial Area, Madhya Pradesh 454775, India
Lat N 22° 37' 38.4096" o Lat N 22°37:39.5256"
. Long E 75° 37 26.9832" I 8 LongE75° 37 26.0652"
11/06/21 11:06 AM 5 1 B 11/06/2111:10 AM

o
=

Dhar, Madhya Pradesh, India
Mhow Rd. Pithampur Industrial Aroa, Madhya Pradesh 454775,
India
LatN 22° 37" 39.2016"

& Long E 75" 37" 26.6664"

: 11/06/21 11:08 AM
7 ™ I

60 .



